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the Rajya Sabha, I am direct-
ed to return herewith the Ap-
propriation (No 2) Ball, 1876,
which was passed by the Lok
Sabha at its sitting held on the
18th January 1976, and trans-
mitted to the Rajya Sabha for
its recommendations and to
state that this House hg, no
recommendations to make 1o
the Lok Sabha in regaid to the
said Bull ™

(1v) ‘In accordance with the pro-
wisiong of sub-rule (6) of rule
1868 of the Rules of Procedure
and Conduct of Business 1r. the
Rajya Sabha I am directed to
return herewith the Appro-
priataion  (Railways) hll,
1976, which was passed by the
Lok Sabha at its sitting held
on the 19th January 1976
and transmitted to the Rajya
Sabha for i1ts recommendation,
and to state that thys House
has no recommendations Lo
make to the Lok Sabha 1n re-
gard to the said Ball”

e ———

STANDARD OF WEIGHTS AND
MEASURES BILL

1201 hrs.
As PASSED BY RAJYA SaBHA
SECRETARY-GENERAL Sir I lay
on the Table of the House the Stand-

ards of Weights and Measures Iall
1978 as passed by Rejya Sabha

1213} hrs

PUBLIC ACCOUNTS COMMITTEE

HonprEp AND NINETY-SECOND REPORT
SHRI H N MUKERJEE (Calcutta

—North-East) I beg to present the
Hundred and ninety-second Report of
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the Public Accounts Commuttee on Ac-
tion Taken by Government on the re-
commendations contained in their Hun-
dred and seventy-sixth Repory on
Chapter II of the Report of the Com-
ptroller and Auditor General of India
for the vear 1972-73, Umion Govern-
ment (Civil), Revenue Receipts,
Volume II Direct Taxes—Corporation
Tax, relating to National and Grind-
lays Bank Limited—Department of
Revenue and Insurance

1202 hrs

ELCTION TO COMMITTEES
(1) CFNTRAL StLK BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A P
SHARMA) I beg to move

“That 1n pursuance of clause (¢
of sub-section (3) of Section 4 of the
Central Silk Board Act 1948 reud
with Rules 4 and 5 of the Central
Si1lk Board Rules 1955 the members
of this House do proceed to elect 1n
such manner as the Speaker rmiy
direct one member from among
themselves to be a member of the
Central Silk Board vice Shr1 Muha-
mmed Khuda Bukhsh died”

MR SPEAKER The question 18

“That 1n pursuance of clause (c) of
sub-section (3) of Section 4 of the
Central Silk Board Act, 1948 read
with Rules 4 and 5 of the Central
Silk Board Rules, 1955, the members
of this House dp proceed to elect in
such manner as the Speaker may
direct one member from among
themselves to be a member of the
Central Silk Board vice Shri Mu-
hemmad Khuda Bukhsh died ™

The motion was adopted



